
I 

CENTRM. ADMINISTRATI7Z TRIBUU. 
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Thursday, the third day of March, 1994 

• NR. N. DWRN 	JIIAI4). 

P,V • V 	TRLSliNAN MENBERMIN]TaATIV) 

N. 5asidarn,updt., Central Excise 
rAcing at present at Mannar Rge,Munnar 	Applicant 

By Mr. Rajiseicharin Piilaj 

vs. 

Union of India represented by its 
Secretary1Ministry of PiflanCe,North Blcck 
New Delhi 

The Central Board of Excise and Customs, 
Jeevan Deep Building, Parliament Street 
New Delhi 

3 • The Collector, Central Excie and Customs 
Central Revenue Building. I.S. Press Road, 
Cocbin.682 018 ' 	 Respondents 

BY Mr • C • N • Radhalcxishnan, ACGSC 

ORLER 

- 	 N. DHDP%N--J 

AppliCent, who has been promoted as Supctt* in the 

Central Excise at Munnar Range wee.f.'29.12.89 claims 

promti.on w.e.fo an earlier date based on the judgment in 

O.A. 71/89 flLed by a similarly situated 5upt. of. Cential 
prad~uce4 as 

Excise. Copy of the judgment is/nriexure a-i along with 

the m-A.1334/9& in which the claim of the applicant therein 

was accepted by the Tribunal. In implementation of the 

direction, a Supernumerary postwas created and he was 

given earlier promotion as claimed by him. when the 

applicant filed similar representation for sane treatment, 

it was also considered by the respondents and declared that 

his case is identical- end hence, he is also entitled -to 

the relief. It is clear from Annexure R-2 and R-4. In 

the light of Annexure R-2 and R-4 we are of the view that 

the application can be disposed of following the earliár 

• judgment referred to above. 
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2. 	Accordingly, we declare that the applicant is 

similarly situated .Liie the appiicant in O.A. 71/89 and 

he is also entitleu to same reliefs. 

In the resuit, we dispose of the application 

directing respondents to pass final orders granting the 

benefit of the judgment in Q.A. 71/89 to the applicant 

with all conseqtntii1 benefits within a period of 

three months from the date of communication of this order. 

The application is allowed as above. 

5. 	There shall be no order as to costs. 

(P.v. vExuuSHNhN) 	 (N. DwR.N) 
L1E1iBER (ADMINTRiT Ivz) .. 	 MER (JUDIC II) 

3.3.94 


